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(i) Need to set up an electronic tele-
phone factory in Bhubaneswar.

SHRIMATI JAYANTI PATNAIK
(Cuttack): The electronic industry is
conspicuously absent in the eastern re-
gion, and particularly in Orissa. Govern-
ment of India had taken a decision to
remove regional imbalance in respect of
setting up of eclectronic industry in the
country. The location of the Electronic
Telephone Factory at Bhubaneswar will
go a long way in removing the regional
imbalance.

Bhubaneswar is ideally suited for the
location of this telephone industry. It
has not only got all infrastructural ad-
vantages, but its clear climate is immen-

sely suitable for setting up any type of.

electronic industry. The State being in-

dustrially backward in general, and with,

regard to the electronic industry in parti-
cular, the setting up of this industry at
Bhubaneswar will help in the establish-
ment of a large number of ancillary and
downstream  electronic units around it,
and help the growth of industrialization
in the nucleus industrial complex in the
Chandaka area.

The Government of Orissa has been
pressing for the setting up of a unit of
electronic telephone industry in the State
for a long time. In view of this, I urge
upon the Government of India to take
an early decision and expedite the setting
up of an electronic telephone industry at
Bhubaneshwar forthwitH.

(iii)) Relief for people affected by sub-
sidence of Jharia Town.

SHRI A. K. ROY (Dhanbad): The
danger of subsidence is haunting over
the great old coal town Jharia since 22nd
March 1982 when a part of the town
suddenly collapsed in the early morning,
as the ground subsided due to the blast-
ing and under-ground fire of the colliery.
At least 40 houses were affected, and 14
levelled to the ground. As it was in the
morning, people could come out quickly;
otherwise, it would have been a bad dis-
aster with many casualties. Hundreds of

people, mostly of the minority communi-
ty and Harijans, have become homeless,
and are mow on the streets without any
rehabilitation and care, creating a seri-
oug situation. -

Both the Bharat Coking Coal Ltd.
which owns the collieries in these areas,
and the " Director-General of Mines Sa-
fety which supervises the safety aspect,
expressed their surprise at this incident,
as their official report did not show the
progress of underground fire in the coal-
seam upto the heart of the Jharia town.

The incident on Monday morning has
created panic and  terror in the town.
BCCL was already talking of evacuating
the Jharia town, to  extract the prime
coking coal under it, and the subsidence
‘has created suspicion whether this was a
process adopted by BCCL  deliberately,
to cvacuate Jharia town, as there was 4
report that the subsidence was due to
faulty mining, which had spread fire
underground, instead of controlling it.
Government must probe into the whole
incident of subsidence, compensate and
rehabilitate those whose houses collapsed.
If the entire Jharia town has become
really unsafe due to underground fire,
then there should be a systematic arran-
gement to shift the town with full ar-
rangement for rehabilitation, to avoid a
catastrophe which may happen any time,
endangering the lives of thousands.

(iv) Need for giving possession of Land
allotted to Harijans of Bawana Village
in Delhi.
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